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Frice rise of Ambassador Car

8971. SHRI ANANT (RAM JAIS- 
WAL:

SHRI K. P. UNNIKRISHNAN:
Will the Minister of INDUSTRY be 

pleased to state:

(a) the number of times the price 
of Ambassador car of the Hindustan 
Motors Limited was increased bet. 
ween 30th November, 1977 to 15th 
April, 1978 indicating the extent there
of;

(b) whether prior information 
about the price increase was given to 
Government by the company and if 
so, the number of days before which 
the Government was interred about 
the price increase and whether Gov
ernment took any action to check it 
and if so, the details thereof and if 
not, the reasons therefor; and

(c) whether any reasons for justi
fication of the price increase was 
given by the company and whether

Government consider the entire price 
increase justified and if not, whether 
Government propose to take action to 
bring down the car prices to the level 
to which its price increase is justified?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI- 
MATI ABHA MAOT): (a) The price 
of Ambassador car has been increasd 
3 times between 30th November, 1977, 
to 15th April, 1978, to the extent in
dicated below:—

Date of increase Amount of
increase

Rs.
24-12-1977 . . . .  1,500*00
I-3-I978 . . . . .  200*00

I-4-I978 . . . . .  2,250*00

(b) and (c). Statutory control on 
the prices of passenger cars was with
drawn with effect from 1st January,



1975. In view of this, no prior inti
mation about price increase is required 
to be given by the car manufacturers 
to Government. In turn. Government 
are also not required to approve the 
price increases effected by the manu
facturers.

M/s. Hindustan Motors Ltd., have 
stated that the above price increase 
had to be effected to cover the rise in 
production costs from time to time 
due to increase in costs of various in
puts.

Loss of production in Cement Plant of 
Andhra Pradesh

8972. SHRI G. NARASIMHA RED
DY; Will the Minister of INDUSTRY 
be pleased to state:

(a) is it a fact that due to short 
supply of wagons there is loss of 
production of about 15000 tons of 
cement in last two months per each 
cement plant in Andhra Pradesh: and

(b) if so, what action is being 

taken?

THE MINISTER OF STATE IN THE 
M INISTRY OF INDUSTRY (SHRI- 
M ATI AB H A  M A IT I): (a) and (b ).  
There are H cement factories in An- 
rlhra Pradesh with a monthly installed 
capacity of tonnes. These
cement factories produced 1.70,707 

tons in January. 155,280 tonnes in 
February (28 days’ production) and 
1.85. 13!) tonnes in March, 1!)78. There
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has been progressive increase in the 
production of cement by these factories 
and during these 3 months, the facto
ries have worked above 100 per cent 
capacity utilisation. Shortage of 
wagons has therefore not resulted in 
any loss of production in these facto
ries. However, to ensure close coordi
nation with Railways, a Review Com
mittee has been set up to keep watch 
on the availability of railway wagons.
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Central allocation under Western 
Ghat Development Scheme

8973. SHRI BAPUSAHEB PARULE- 
KAR: Will the Minister of PLAN
NING be pleased to state:

(a) State-wise break-up of the 
amounts given to various States in 
last three years under ‘Western Ghat 
Development Scheme’;

(b) State-wise break-up of the 
amounts to be given to various States 
during the current year under the 
said scheme; and

(c) projects in State of Maharash
tra over which the said amount is 
spent during the last three years and 
the progress of the said projects?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) and (b). In
formation as in Statement-1 is laid on 
the Table of the House.

(c) statcment-II containing the in
formation required is also laid on the 
Table of f.he House.




